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DISTRICT : DHUBRI 

IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita, 
       Sessions Judge, Dhubri  
 

Sessions Case No. 84 OF 2019 

U/S 448/354/376/511 IPC  

Corresponding to GR Case No. 2859 of 2018 

 

State of Assam      .......Complainant 

Versus 

 
Mintu Rahman       ……. Accused person 

 
 

Charge framed on   :  25.06.2019 

Evidence recorded on   :  30.08.2019 

25.11.2019 

03.03.2020 

Argument heard on   :  29.06.2020 

Judgment delivered on  :  29.06.2020 
 

Advocates who appeared in this case 

Shri Mirza Khan learned Addl. P.P. for the Prosecution 

Shri I.U. Ahmed, Advocate for the Defence 

 
J U D G M E N T 

 

1. The story of the prosecution as unfolded at the trial may shortly be stated 

that one Aklima Khatun has filed an FIR with the I/C Bazar T.O.P on 26.06.2018 

stating that she was oftenly taunted and enticed by accused Mintu Rahman over 

telephone and used to talk with her. Accordingly, he came to her at about 9 p.m. 

on 25.06.2018 and tried to kidnap her by caught hold of her hand, but she 

started screaming. But, the people of the locality however apprehended him and 

handed him over to the police. 

2. Police accordingly registered the case being Dhubri P.S Case No. 

896/2018 u/s 354(D)/448/365/511 IPC and subsequently, vide order dated 

09.07.2018 Section 376 IPC was added. The case was accordingly investigated 

by the police and after having completed the investigation, laid charge-sheet 

against the accused Mintu Rahman to stand trial u/s 448/354/376 IPC. 
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3. The case is however committed by the learned Judicial Magistrate First 

Class, Dhubri and the same was taken over by me for disposal. 

4. The accused was charged to stand trial u/s 448/354/376/511 IPC to 

which he pleaded not guilty and claimed for trial. 

5. During trial, the prosecution has examined as many as five (5) nos. of 

witnesses. The statement of the accused u/s 313 Cr.P.C. was exempted from 

recording since no incriminating material is found surface.  

6. I have carefully perused the evidence on record and heard learned 

counsel for both the sides through video conferencing and accordingly, proceed 

to dispose of the case on the following point for determination:- 

Whether the accused on the night of 25.06.2018 criminally trespassed 

into the room of the informant/victim and thereby molested her and also 

attempted to commit rape on her person as alleged?    
 

DISCUSSION ON THE POINT FOR DETERMINATION AND DECISION 

ARRIVED THEREON WITH REASONS 
 

7. It has already been stated that the prosecution has examined as many as 

five (5) nos. of witnesses; out of which PW-1 is the informant/victim Aklima 

Khatun. She stated that she is the complainant of this case and she knows the 

accused. She had love affairs with the accused in the year 2018. While she was 

talking with the accused near the bank of river, then the villagers saw them. 

Accordingly, she was assaulted by her family members. The villagers had asked 

her to file the case. Someone has drafted the ejahar wherein she has put her 

thumb impression. She does not know as to what was written in the ejahar. She 

was produced before the Magistrate and has given statement as per dictation of 

her family members. She told that accused did not misbehave with her. 

8. PW-2 is one Bahadur Hussain. He knows both the parties. He was 

informed by the father of the complainant that his daughter Aklima and the 

accused were found remaining busy in phone. Accordingly, the members of both 

the families discussed about solemnization of marriage between them. But, the 

guardian of the accused was not agreed in marrying with the victim Aklima. As a 

result, complainant filed the case. 

9. PW-3 is Nurul Hoque. He does not know anything about the occurrence. 

10. PW-4 is Khaiya Sk, the father of the victim. According to him, victim is his 

daughter. She had love affairs with the accused and is making relation over 
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telephone for which the people of the locality suspected her and accordingly, 

caught hold them. However, she is now staying under my guardianship. 

11. PW-5 is one Lal Babu. He is the elder brother of the father of the victim. 

He knows both the parties. He used to stay in Guwahati, Fancy Bazar and as 

such, he does not know what is happening in the village Kaimbhasani. However, 

he heard that the matter was settled amicably in between the parties. He does 

not have any personal knowledge about the occurrence. 

12. Now from having perused the evidence of the witnesses, it appears that 

though prosecution has examined as many as five (5) nos. of witnesses, but 

none of the witnesses had been able to say anything against the accused 

implicating him in this case. The victim Aklima Khatun is a major girl, aged about 

21 years at present, stated very categorically that she had love affairs with the 

accused and was talking to him by the bank of the river. Villagers saw them 

talking to each other and caught them hold. People asked her to file case. She 

does not know as to what was written in the FIR. Admittedly, she has put her 

thumb impression in the ejahar. So, the informant/victim who has filed the case, 

has not supported the version of the prosecution. PW-4, the father of the victim 

namely Khaiya Sk also supported the version of his daughter that his daughter 

has made a link with the accused over telephone for which the local people 

suspected them of having behaved indecently. Accordingly, they were caught 

hold and case was filed. PW-5 is the brother of the father of the victim who has 

stated that the matter has already been settled in between the parties. Other 

witnesses do not know anything about the occurrence. Existing materials on 

record go to show that the victim and the accused are major persons. They had 

love affairs and were found talking with each other by the side of the river which 

was witnessed by the villagers. Accordingly, they suspected them and caught 

hold them. The victim is a consenting party and she is major and as such, no 

case is made out against the accused to implicate him in this case. 

13. Accordingly, the accused Mintu Rahman is acquitted from the purview of 

the charge u/s 448/354/376/511 IPC by setting him at liberty forthwith. 

14. The Bail Bond so furnished by the bailor stands cancelled. 

15. Let a copy of this order be sent to the Committal Court with the case 

record as committed. 
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16. Signed, sealed and delivered through video conferencing on this the 29th 

day of June, 2020, at Dhubri. 

 
Dictated & corrected by me. 

 

(T. Kalita) 
Sessions Judge, Dhubri 

            (T. Kalita)  

   Sessions judge, Dhubri  
 

 

A P P E N D I X 

 
 

1. PROSECUTION WITNESSES: 
 

• PW-1:  Aklima Khatun (Victim/Complainant) 

• PW-2:  Bahadur Hussain 

• PW-3:  Nurul Hoque 

• PW-4: Khaiya Sk 

• PW-5: Lal Babu 

 
2. PROSECUTION EXHIBIT: NIL. 

          

               (T. Kalita)  
Sessions Judge, Dhubri 

 


